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Notes of the Regsty. Date 	 Order of the Tribuna' 

n 25-8-9' In this application the applicant 
,4.i4* 	r'. 

iihi has challenged the penalty imposed by the 

. 

F. of Rs. Railway authorities reducing his pay to 
vidf. a' 

the lower 	stage..Facts are : 

Disciplinary proceedings was 

instituted by the authority 

and on the completion of the disciplinary 

proceedings cuing the findings of 

the enquirythe applicant was found 

9i4Q tç Copi guilty and he was rnoved from service. 
• 40 	appeal against the order of removal 

• from service, the appellate authority 

• 

Modified the penalty by.reucing the 
I applicant to a lower .sta/in place of 

removal* hccording to the applicant the 

disciplinary proceeding itself was 

conducted contrary to the Rulos. There 
enjuiry 

are various lapses. in theproceedings. 

Besides the Railway authority did not 

take into consideration of the fact 

that the pay scale had been revised 

co ntd/ 
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Order of the Tribna 

25-8-98 w.e.f. 1-1-96 and the appli&it's pay 

scale warevised from Rs.45OOL00/-. 

It tiên1aanced pay scale is taken into 

consideration of penalty of reduction 

to a lower scale the financial loss will 

be much less. The applicant however, 

feels that in the facts and 'circumstances-

of the case no penalty is imposable. 

Hence the present applicati9n. 

We have heard 14r.G.K.L3hattacharyy 

learned counsel appearipg on behalf of 

the applicant and Mr.8.Sengupta learned 

Railway counsel for the respondents. 

Mr.Bbattacharja submits that the 

enhancenent f  the pay after the h 

Pay Com.ission was not taken int 

consideration. If this was taken into 

consideration, the financial loss of 

of the applicant would much less. 

We have heard Mr.S.Sengupta learned 

counsel for the respondents. Mr.Sengupta 

submits that he has no instructions as. 

on today.. However,, considering the 

submission of Mr.Bhattacharyawe feel 

it expedient that the aplicant may 

approach the authority by fiing a repr 

• •., senation giiing details of the case. 

If such reprsentation is filed within 

a i4eriod of 15 days, from to-d* The 

Railway authority shall consider the 

sante and dispose of the representation 

bya reasoned order.. This must be done 

asjearly as possible at any rate within 

a period of 2 months from the date of 

submission of the representation. 

Accordingly, this Original Application 

isdisposed 'of. 
Considering the entire facts and 

ci±cumstances of the case, we make no 

9r4er as to costs. 
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